
HIGH COURT OF JUDICATURE AT ALLAHABAD

CRIMINAL APPEAL No. - 393 of 2016

Court No. - 48 

HON'BLE CHANDRA DHARI SINGH, J.
HON'BLE DEVENDRA SINGH-I, J.

1. A report dated 29.01.2026 of Senior Superintendent of Police, Central 

Jail, Fatehgarh has been placed before this Court for perusal, which is taken 

on record.

2. As per the report, appellant-Pawan Kumar Balmiki s/o Bodhi Prasad as 

well as appellant-Vijay Kumar Kori s/o Jokhu Kori of connected criminal 

appeal being Criminal Appeal No. 108 of 2016 have died during the 

treatment.

3. Taking into consideration the aforesaid report, the instant criminal appeal 

stands abated qua appellant-Pawan Kumar Balmiki. 

 

February 12, 2026
Saurabh

Versus

Counsel for Appellant(s) : K.K. Tripathi, Krishna Kumar Tripathi, Mohd. 
Farooq

Counsel for Respondent(s) : G.A.

(Devendra Singh-I,J.)    (Chandra Dhari Singh,J.)

Pawan Kumar Balmiki
.....Appellant(s)

State of U.P.
.....Respondent(s)


		2026-02-16T11:53:44+0530
	High Court of Judicature at Allahabad




